(o) and (d) As per the Govt. Guidelines issued in 1975 the office bearers of National Sports
Federations (NSFg) shall not hold office congecutively for mare than two terms or eight years.
Further, it stipulates that an office bearer to be re-elected for the second term, should not have
gecured less than two third Votes of the members. The definition of office bearers for the purpose of

these guidelines, includes the President, the Secretary/ Secretary General and the Treasurer.

Due to strong oppesition to the implementation of tenure restriction, from the Indian Olympic
Assacigtion (JOA) and NSFe, the said instructions have been kept in abeyance since Cctober, 2001,
As such, the tenure restriction is not being applied to ICA and NSFs at present. However, it is a fact
that office bearers in many NSFs including 104, are continuing beyond the two tenure limit. In a few
case, affected parties have challenged such continuation in various Court of Law. In one such case,
the Court has pagsed an injunction against office bearers who have crossed the two tenure limit,
from holding the office. In anather case also, whether the action of a federation, of removing tenure
restriction from their constitution was challenged, the Court made several observations, including the
need for Government to enfarce its own guidelines mare effectively. In addition to these cases,
recently ina Public Interest Litigation several issues concerning mismanagement af NSFs, including

flagrant viclation of the tenure restriction, have been raised.

In view of the above developments, the Government is seized of the concerned raised from
various quarters, on the tenure issue, and ig in the process of reviewing the whole matter, in

congultation with all stakeholders, including sports bodies.
District level agencies for sports

892, SHRI T.T.V. DHINAKARAN: Wil the Minister of YOUTH AFFAIRS AND SPORTS be

pleased to state:

(a) whetheritis proposed to set up district level agencies to explore talent especially among

youth in sports;
(b if so, the details thereaf; and
{c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPCRTS (SHRI
PRATIK PRAKASHBAPU PATIL): (&) No, Sir.

(b) Does net arise.

(23 Itis for the State Governments concerned to develop the sports at district and state

level, as gports is & state subject.
Safety of CWG participants

893. SHRI BAKUMAR DHOOT: Wil the Minister of YOUTH AFFAIRS AND SPORTS be

pleased to state:
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